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second-hand equipment from
the advanced countries.

(c) The * Report is under examina-
tion.

‘Shortage of Currency notes in Packets

3431. Shri Hukam Chand

Kachhavaiya:
Shri Bade:
Shri Jedhe:

Will the Minister of
pleased to state:

(a) whether it is a fact thrat a num-
ber of reports about the shortages in
the packets of currency notes contain-
ing one hundred pieces of notes and
issued by the Reserve Bank of India,
New Delhi were received by the Re-
serve Bahk of India, New Delhi from
various banks such as the Central
Bank of India, the Punjab National
Bank and the Lloyds Bank and the
<itizens of Delhi;

(b) if so, the number of such oases
during the period from 1st January,
1866 to 28th February, 1066;

(c) the ber with d i
of the notes found short in each case;
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(d) how these shortages were made
good;

(e) the number of cases (with
amount) in which the shortages were
not made good and the reasons therc-
for;

(f) the action taken to put an end
to such cases of shortages in future;
and

{g) whether all these cases were
referred to the Police authorities for
investigation and it not, the reasons
therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (¢). Dur-
ing the period 1st January, 1966 to 28th
February 1966, three cases of shortage,
involving 15 notes of Rs. 100 (eight in
one and seven in another) and one
note of Rs. 10, in packets of currency
notes issued by the Reserve Bank of
India, New Delhi were reported to
them.

(d) and (e). In two cases the shor-
teges were reported after 3 and §
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days and hence the Bank could not
accept liability for the shortage. In
the third case, involving 8 pieces of

‘Rs. 100 notes, the shortage was re-

covered from the concerned employee
who was found responsible for failure
to observe thc prescribed procedure
in the examination of note packets.
(f) and (g). The Reserve Bank's
procedure for receipt,wpayment etc. of
notes provides several checks and
counter-checks at various stages and
this has been found sufficiently effiec-
tive. The Bank’s rules also provide
for reporting cases, involving loss to
the Bank. to the Police wuthorities,
wherever necessary. In the particular
cases referred to above, it was not
considered necessary by the Bank to
make any report to the Police authori-
ties because:
(1) No reponsibility was pred
by the Bank in two cases, and

(2) In the third case disciplinary

proceedings  were taken

i the resp em-

ployee and the shortage re-
covered from him.
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